
637 Oral Answers [RAJYA SABHA] to  Questions 638. 

consideration this time, or is it the normal 
practice to auction diamonds at Panna only? 

SHRI P. C. SETHI: No new practice was 
adopted and the auction was being done 
according to the old practice. 

SHRI R. S. KHANDEKAR: la it a fact that 
there are no adequate arrangements of 
protection where the actual mines are 
situated? 

SHRI P. C. SETHI: The mines are also well 
protected. 

 

PAKISTANI SPIES IN JAMMU AND KASHMIR 
STATE 

*94. SHRI RAM SAHAI: Will the Minister 
of HOME AFFAIRS be pleased to state: 

(a) whether it is a fact that Pakistani spies 
are very active in the State of Jammu and 
Kashmir at present; and 

Ob) if so, whether any spies have so far 
been arrested? 

 

 
f[THE MINISTER or STATE IN THK 

MINISTRY OF HOME AFFAIRS (SHRI 
JAISUKHLAL HATHI) : (a) The Government are 
aware that in Jammu and Kashmir there are 
some perjons indulging in anti-social activities 
in the interests of Pakistan. 

Ob) Fourteen persons were arrested during 
the period from the 1st January, 1964. The 
cases against 7 of them have been dropped; 
investigation is still proceeding in 3 cases; and 
action has been taken against 4 persons]. 

 

SHRI G. M. MIR; I want to know whether 
the persons who were arrested were residents 
of Jammu and Kashmir State or they belong to 
other-parts? 
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SHRI JAISUKHLAL HATHI: I ttiink they 
belong to Jamimu and Kashmir. I do not know 
actually about all the 14 persons arrested. 

SHRI G. M. MIR: I want to know why the 
cases against some of them have been 
dropped, as was stated by the hon. Minister 
just now. 

SHRI JAISUKHLAL HATHI: Actually the 
cases were not launched against them. They 
were not prosecuted. They were arrested on 
suspicion that they were spies and on in-
terrogation it was found that they did not 
indulge in any such activities and therefore, 
they were released. 

SHRI B. K. GAIKWAD: If these per. sons 
were active, as was stated by the • hon. 
Minister, may I know whether those activities 
are still going on, and also what are those 
activities? 

SHRI JAISUKHLAL HATHI: They are of 
different kinds, such as the giving of 
information, passing on information, trying to 
measure the width of a bridge or giving some 
such information. 

SHRI FARIDUL HAQ AN SARI: May I 
know, Sir, whether these spies and these 
saboteurs also functions and operate from 
across the Cease-fire Line? 

SHRI JAISUKHLAL HATHI: Well. Sir, 
sometimes they function on the other side and 
sometimes they are also on this side. 

SHRI P. L. KUREEL VRF TALIB: I 
understand some persons have >een 
convicted. May I know what sort of 
punishment was awarded to them? 

SHRI JAISUKHLAL HATHI: Sir. {he cases 
have not been completed. 

SHRI A. D. MANI: Sir. the Minister stated 
just now that these persons were interrogated 
and it was found that they were not spies. Is 
this the way the Government conducts their 
investigations, and the moment somebody 
says in the course of the int« rro-gation that he 
is not a spy, the Gov- 

ernment is prepared to accept that statement? 
Or am I to understand tnat the Government 
had also found material to show that the 
charges could not be sustained against the 
persons concerned? 

SHRI JAISUKHLAL HATHI: Spying and 
the action of detecting spies are techniques in 
themselves. People may be suspected of 
spying and the police might suspect them. But 
at a particular stage the police might not want 
to let the people know that they are spies. 
They might want further clues. Also persons 
may be arrested and then released so that they 
may be off their guard. There were some such 
cases and I would not like to divulge in each 
case what was the reason. 

SHRI A. B. VAJPAYEE: Recently there 
were some cases of bomb explosions in 
Jammu city and adjoining areas. May I know 
whether any spies have been arrested in 
connection with those bomb explosions? 

SHRI JAISUKHLAL HATHI: As I said, 
when spying is detected and a watch is kept, 
that is spying, but when the man is arrested 
for committing the offence, he ceases to be a 
spy, he becomes an offender. In the case of 
the explosions) some people have been 
arrested for the commission of the offence 
itself. 

SHRI SITARAM JAIPURIA: Is it a fact that 
out of the fourteen personr arrested, two are 
under the service of the Government, and if 
so, do they belong to the State Government or 
the Central Government? Also what action 
has been taken against them, laying aside the 
regular action for spying? 

SHRI JAISUKHLAL HATHI: I do not think 
there were Government servants.   I am not 
sure about that. 

SHRI G. RAMACHANDRAN: This is a 
very serious thing, to arrest a citizen as a spy 
and then suddenly find out that he is not a spy 
at all and then discharge him. What 
compensation is made by the Government to 
the persons arrested on unfounded suspicion 
of espionage? 
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SHRI JAISUKHLAL HATHI: When the 
police find or suspect that a person is taking 
part in anti-national activities and helping 
Pakistan, he may be arrested. I do not think 
the question of compensation should arise in 
such cases; otherwise we would be demo-
ralising the people. 

SHRI CHANDRA SHEKHAR: As the hon. 
Member said just now, this is a very serious 
matter, and the hon Minister of State should 
not take it very lightly. Suppose you call 
certain people spies, and then after seven 
days it is found that they are not spies, that 
the police are mistaken, it is a serious matter. 
Actually, it happened in Lucknow. It was 
stated that a spy-ring had been unearthed in 
the city of Lucknow. A lot of communal 
commotion was generated in the city of 
Lucknow because of these things coming 
from the Government side and then ten days 
after, the Government says there is no tpy-
ring, the Government is not certain of what 
is going on. Where there is some sort of 
espionage system they should unearth that 
system. It should not be taken lightly, and 
the Government should explain the whole 
position because it has consequences. 

SHRI JAISUKHLAL HATHI: I was 
taking the question perhaps more seriously 
than the hon. Member imagines. It is not 
that I aim taking the question so lightly. I 
am taking this question seriously, for it is 
the question of the integrity of the country, 
the safety and security of the country. 
Among the people suspected, only seven 
were arrested and then they were again 
released. So far as the question of Lucknow 
is concerned, we have separate question 
today and when I give the details in 
connection with that, the hon. Member will 
find that although there may not be evidence 
of spying, there was evidence of arms being 
manufactured in that cart. 

 

t [EXPENDITURE ON  THE   KASHMIR 
CONSPIRACY CASE 

*95. SHRI B. N. BHARGAVA: Will the 
Minister of HOME AFFAIRS be pleased to refer 
to the answer given to Starred Question No. 
620 in the Rajya Sabha on the 17th 
September, 1963 and state the total amount of 
money spent by the Central Government on 
the Kashmir Conspiracy Case which was 
recently withdrawn?] 

 

t[THE MINISTER or STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
JAISUKHLAL HATHI) : Rs. 31,53,798 upto 31st 
March,  1964.] 

 

SHRI JAISUKHLAL HATHI: The 
Government of Jammu and Kashmir have 
withdrawn these cases. They had applied to 
the Court for permission. 

 


